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Date of erder: 29-2-1996
Oabﬂbg 394/95 o
Apwar Ahmed _ ..‘Applicant
Versus
Unien of ;niii_ind ethers ..‘ReSponiehts

Mr, J.K,Kaushik, Ceunsel fer the dpplicint
My, Manish Bhapdari, Counsel fer the resperdents
CORAM 3 |

HOW'BLE MR, GOPAL KRISHNA,VICE CHAIRMAN
HON' BLE MR. O.P.SHARMA,ADMINISTRATIVE MEMBER

ORDER

PER_HON' BLE MK, O.P.SHARMM ADMINIS TRATIVE MEMBER

In fhismippliqiticﬁ_uaaer Sactien 12 of the
Administrative Triwumls Act, 1925, Shri Anwdr Ahmed
hds stated that the dctien of the aytherities in net
assigning the dgti@s t9 tbe applicint miy be de;lired
.i;}gga; ete, inaﬂthehtespondcpgs miy be directed te
take the apgliqépt,qp'iuty_fgrthWith.with'ill cgnséquon—
tidl benefits including sdlary due fer the intervening

peried,

2. The case is being disposed of at the stige eof
aimissipn with the cencent ef the ceuntgel fer the

pi;ties,

3. The égpligant was present in the ceurt teddy,
His ceunsel stated that,thg,applieant is willing te
jein duty ®at 1S net Ween given eppertunity by the
respendents te perferm his duties, The ledrped
cgumsel fer the resperdents stited that they hive
never refusgd4the‘applicaqt the eprertunity te jein
ﬂgpy, Regariless of the redsens why the applicant
hi3s net jeined duty/he his net een dlleved te jein

duty, nevw thit the applicant is willing to jeim
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duty and the resperdents are prepired te take him
en duty, the respordents mdy tike the applicint
on duty immedidtely. The 3pplicadnt shall repert ts

I1.0.W,, Baran en €th March, 1996 fer jeining duty.

4, As 're,a;@_s the ether issues raiced in the

'i‘pplic.at'ion, the ipplicivnt miy see) hic remedy

Beparat;ely.

5. The OA stands dispesed of seccerdingly. No erder
i_s vt. cests,

O/%’} | Cragy bt
(0.P.Shayr | | (Gepil Kriehnd)
Administrative Member Vice Chairmdn



